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1. Union of India, through

Tha P.HeS. cum Joint Sacratary

( Education), J.L.N.Complox Marg

NEW OELHI - 110 002
2, The Medical Suparintandant

G.B.Pant Hospital
NEW DELHI - 110 002 00 Rosponddnto

(By Shri Raj Singh, Advocata)
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.Hon'ble Shri R.K.Ahnoja, Mamber(A)

The Applicant No.1 is ths daughter of
Applicant No o2, Shri Hukam Singh who is allottao
of Quarter No.16/80 TI MAMC Complex. Tha
applicant No.2 ratired from sarvice on 31.301993.
Tha Applicant Noe1 who is a widow has ba3f claimad
that she has bean staying with her fathor for ths
last many yearsS. She is employod undet the samo
raspondants, and she is in all manneal gligible Poc
regularisation Por quarter allottad to her father.
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She alleges howaver that her application foT qularie-
sation was rajacted(vide Annaxurs A1) . She was alco
informed by the raespondants by order datad 15.3. 1995
(Annexura A2) that har raquest was turnad down becauos
she did not fulfil the provisions of SR 317=-B. It
provides that only unmarried daughtar is considorad fol
alloting ad-hoc accommodation from general pool aftar
the retiremant of a'Governmant sarvant subject to
fulfilmant of prascribad conditions. The applicant
submite that respondants hava ignored tha fact that
this Rule has baen relaxad by Office memorandum dated
17.12.1991, According to the said OM, marriad
daughtars of retiring official ars also eligibls

for ad-hoC allotment of ganaral pool accommedatione

20 The raspondents in their raply havs statad that
the OM datad 17.12.1991 is not applicable as
the applicant doas not fulfil tha requisite condi tiono

prascribed undar the sald Office Memorandum.

3o 1 have heard the learnéd counsal for the applicanté}
Ha argues that the office Mamorandum datad 17012, 1991 '
(annaxure A6) axtends the condition of the ad-=hot
allotmant of genaral pool to the marrisd daughte?

of a retiring official, in case he doss not hava any
sona or in case where marriad daughter is tha only
parson who is preparad to maintain the parant(s)

and the sons ara not in a position to do so- In

this contaxt he ralias on the Judgment of

the Hon'ble Suprame Court in Civil Appaal No.2441/96
(Ms. Savita Samvedi and Anothar Vs. Union of India

& Others. The Hon'ble Supreme Court in that case
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hald that the Circular of Railway goard datad
110801992 whaeraundar such regularisation is
permitted and which is analogus to the Office
Mamorandum dataed 17+ 121991 should be rgad in this
mannar from its initiation in fPavour of the

. married daughter as ona of the eligibles, subjact
amongst others, to the twin conditions that she is
(1) a railway employas; and (ii) the retiring
official has axercisad the choice in har favoul

for regularisation.

4, The lsarned counsel for the applicant submits

' that in the ratio of the above judgmant, the applicant
who is eligibla otherwise for regularisation of the

~ quarter should be allowsd this facility since the
original allottee has axercised tha choice in hsr

favourle

, 0
Se Ths learned counsel for thea raspondants éi;iﬁ?
concedes that the married daughters ars pligible for
< - allotment and in terms of the ratio of ths Suprema
Court Judgment cited abéve, thae original allottes
can exarciss the choide in favour of a marriad daughtal
if she is othsruwise aligibla. He submits further
that other eligibility conditions regarding the

nol Bensrg baze 04
AppIICant Nol 1,, h8 suggests that the respondants be

directad to make the naCassary gnquirias bafore daciﬁiﬁgf;

the‘rapresantation of the applicant.

6o 1 have considered the mattar. Thare is no
doubt that tha applicant as a marriad daughtat is
agligible for ad=-hoc allotment for ragularisation of
the quarter in quaestion. Howevar, it has to be

~verified that the other conditions &v%, whather cha
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she has not claimad the House Rent Allowance TOT
the period prescribasd undar the rulas)has not bsan lo
looked into. accordingly, this application is
disposad of with a dirascticn that the raspondants
considar the raprasentation of the Applicant No.1
on the basis that as a married daughtar of tho
Applicant No.2, she is eligible for the allotment/
regularigatioh of the quarter in question subject
to fulfilmant of the other prascribed conditions.
Tha raspondants will in this connection ask for
further information, if any, that may be naaded
from the appLICant‘uithin one weask of the receipt

of a copy of this order and decide the reprasantation

wvithin ona month of obtaining her reply theraaftaz.

7 It is made claar that in cass the raspondants

decide the matter against the applicant, she will

~ be at libarty to sagk further relief in accordanco

with lawe. No order as to Costs.
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